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CF,TRAL• ADMINISTRArIVE TRZBUN'AL 

LUCKNOW BENCH 

A' 

LUCKNOW 

T.A. No.1056/87 
(Writ Petition No; 2614/87) 

D.V erma 	 Petitioner 

versus 

Union of India & others 	 Respondents. 

Hon. Mr. Justice U.",;.SrivasvE, V.0, 
Hon.Mr.  A.B. Gorthi, Acm. Member. 

(Hon. Mr. Justice U.. Srivastava,V.C) 

Thisis a transferred application under section 

29 of the Administrative Tribunals Act, 1985.The 

petitioner has prayed for guashin the appointment 

of opposite oazty No. 5 a,d to uash the avertisement 

ad order of O.P. No. 3 contained in Anayures 2 and 30  

and toPlow the Oetitioner to continue in service. 

2. 	21 e respondents is ued an Fdveftisement to 

fill up the past of Extra i;-partmental Delivery 

Agent-cumxtre D- partmentEl Mail Peon in Tekra 

Kalan Post ofide in LAstrict Baratanki but in the 

advertisercent it was, nowhz,re stte6 that the post is 

temoorary, permanent or the p?ointment was provisional.; 

2he a?nlioant was selected and joined the service 

EDDA cum EDMC froM 342 ..80 Lrf since then he 

wored as such but on 19.1.82 an stl:vartisement cans 

arzain issued for filling the po2t of EDDA eum EDMC 



• 

-2- 

   

rasp. ts to consider the canfih:aturp of the 

  

petitione . ThP p titiDnr,urCer protest applif 

sa id post second, time. 2his time one :Lajendra 

2E,4_-ty No. 5 was apoin- was not selected 

  

nc t 	aoPlicLnt ,:as not sr-lec 2CT, F.J171.,7: 	 the 

filed 	petition. 

- rae nents have resisted the claim of the 

in posta f_ice 2era Kalan 	rt ict Barabanki. Na 

petiti2ner filed reoresentatio- against the same 

b:fjr the fespond...-2 t To. 2, i.e.ireci-or of Postal 

Services, 	 Lucknow ,who diJ_acted the 

petitioner a-6 sta._ ed that th 	ition to open 

new post office at Tarkakalan was taken and it was 

to be opened ithe month of -Ra'ruary, 1980 and that 

is isthy the afvertisement was issued.. No such document 

has been filed whicl any iicat that the appointment 

WLS provisional, anh that is why the ap2ointment 

was cancelled an( the secon appointment wa-s made. 

It apace): s that the applicant 'as wrongly deprived 

pointment without any just and oper cause. of the 

 

   

cation deserves to be allowed but in view 

ct that anothar person is working on the post 

ast several .17:a.r, he will 
	

4_ be ousted, the 

ts are directed to allow the applicant to 
any 

on the said post withouVback wanes or to 

give him another appointment 	him giving 

bonefit of pest He 
A 

same post office a 

The appli 

of the f 

fort he 1 

resToo cer 

con'_Lnc.e 

may be continw7d tfl 	on the 

d the opposite party No. 3 to be 

transferLed somewhere else. 



4. 	Accingly, eli7 application is disposed of 

with no order cs to costs. 

Adm. :•:emb • Vice Chairman. 

Lucknow De bed 1.5.92. 

Shakeel/ 




